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ANDHRA PRADESH ACTS, ORDINANCES AND 
REGULATIONS, Etc. 

' The f o l l . ~ w i n ~  A c t o f t h e A n d h r a P r a d e s h  
Legislative Ass ,embl f  received the assent 
of the Governor  on the 22nd A ~ r i l ,  2001 
and the said assent is hereby - f i r s t  
publ i shed on the 25th A g r i l ,  20U1 in the 
Andhra Pradesh G a z e t t e  - for  g e n e r a l  
in£ ormat-ion: - 

ACT No. 19 OF 2001. 

AN ACT TO AMEND THE ANDHRA PRADESH 
ANCIENT AND HISTORICA'L MONUMENTS AND 
ARCHAEOLOGICAL SITES AND R E M A I u S . A C T ,  
1960. 

Be i t  enac t ed  by the Legislative 
Assembly of the State of A n d h r a  Pradesh 
in the Fif ty-second Year of the Hepublic 
of India, as follows :- 

1. 1 This A c t  m a y  be called thc S h o r t t i l l c ~ r r ~  

Andhra Pradesh  ~ n c i e n t  a n d  H i s to r i ca l  and Commence- 
Monuments and Archaeological  S i t e s  and 
remains (Amendments) A c t ,  2001. 

( 2 1  It shall come into force on 
s u c h  date as  the  State Government  m a j  by 
notification in the  Andhra- Pradesh 
Gazette appoint .  

2. In the Andhra Pradesh, Ancient  and Amer&mta( 
His tor ica l  Idonuments and A r c h a e ~ l o ~ i c a l   film, 
S i t e s  and Remains A c t ,  1960, in s e c t i o n  

(il i n  clause (a) , in the opening 
p r a g r a p h t  for the words, "one hundred 
y e a r s " ,  the words, "seventy five years" ,  
shall be s u b s t i t u t e d ;  
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(ill in clause Ib), in i t e m  (v ) , .  for 
t h e  words, "one hundred years",, t h e w o r d s  
"seventy five years", s h a l l .  be s u b s t i t u -  
t e d ;  and 

(iii-) i n  clause (dl, - in the ogeniny 
,parayrap?, for t h e  words, "one hundred 
iyears", the words, "seventy- five fears", 
shall be substituted. 

K.G. SHAHKARt 
Secretary to Government: 
' Lebislative ~ f f a i r s  & 

Justice, (F .A .C. ) ,  
Law De~artment . 

S T A T W N T  OF OBJECTS AND REASONS 

" ~ h &  Andhra ~ r a d e s k  A n c i e n t  and Histori- 
cal Monuments and Ar~haeolo~ical S i t e s :  
and Remains A c t ,  1960 ( A . P .  A c t  VLI , O f  
1 9 6 0 )  p r o v i d e s  for  - $reservation of 
ancient and historical monuments, and 
archaeoloyical - s i t es  and remains other 
than those of  n a t i o n a l  I m ~ o r t a n c e f o r t h e  
regulation of archaeoloyical  excavat ions 
and for ' t h e  p o t e c t i o n  of scul~tures cap 
vinc~s  and ather'objects as defined under 
sect ion-  2. which have been in existence 
W r  not less than one hundred years..  

In gursuance o f t h e d e c i s i o n s  taken by 
the Secretaries of State and Un,ion Terri- 
tories i n  charye of a r t  & Culture in the 



conference held at N&W  elhi hi and the re- 
' -quest ,of the. ~ i n i i t r ~  - of Education -- and 

cultu= Government of ~ n d i a ' .  the  
~ i r o e t o r  of ~ r e h a e b l o ~ ~  a n d .  ~lusemsj 
Andhra.' Pradesh, Hyderabad has requested 
the ybvernrnent to arriend section 2 of the 

, s a i d  A c t  so a s  to facilitate t h e  de~art- 
ment to protect the archaeoloyically im- 
portant monuments, - sites etc., of mdre 
t h a n  seventy f i v e  years o l d .  . 

i h e  Gov&nrnent af te r  earef;li exai ina-  
tion of the proposal of the Director. have 
decided to take yrecautionary. measures 
and avoid dama9e forthehistorical monu- 
ments and archaeological sites and 
remains of the State which have 
existence for not less'than "seve 2!!P9 f i v e  in 
years" by s u i t a b l y  amendin9 clauses (a ) ,  
(b) and Id) of section 2 of t h e  sa id  
a c t .  

. , 
This Bill s e e k s  to give effect the 

above decision. 

KAIlYAF.I s_R=- 
Minister  for School Education, 
MuseumsrArchaeoLoyyrArehieves 

A d u l t  Education and Libraries .  




